1 Z&81 NO 30 COURT NO. 7 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 361-362/2017
(Arising out of inpugned final judgnent and order dated 04/10/2016
in CMAWP No. 22897/2016 04/10/2016 in CMAP No. 22906/ 2016 passed by
the High Court O Judicature at Allahabad)
VI JAY PAL AND ORS ETC. ETC Petitioner(s)
VERSUS

STATE OF U.P. AND ORS Respondent ( s)
(with interimrelief and office report)
Date : 16/01/2017 These petitions were called on for hearing today.
CORAM :

HON&#39; BLE MR JUSTI CE KURI AN JOSEPH

HON&#39; BLE MR. JUSTICE A M KHANW LKAR
For Petitioner(s) M. Arun K Sinha, Adv.
M Rakesh Si ngh, Adv.
M. Shrey Sinha N khilesh, Adv.

For Respondent(s) M. Ravindra Kumar, Adv.

UPON hearing the counsel the Court nmde the follow ng

ORDER

| ssue noti ce.
Tag with SLP(C) No.30803/2016.
It is submitted by t he | ear ned counsel appeari ng for
Respondent No. 1/ State that the land in question is in possession of
t he State ever since 2008. Thi s submi ssi on is, however, di sput ed
by the | earned counsel for the petitioners.
St at us quo with regard to t he possessi on, as on t oday, shal |
be maintained by the parties, until further orders.
However , we make it cl ear t hat this or der shal | not be made
use of for regaining possession by the petitioners.

( NARENDRA PRASAD) (RENU DI WAN)

COURT MASTER  ASSI STANT REG STRAR



